IN THE CENTRAL AMINISTRATIVE TRIBUNAL : HYDERABAD BENCH:
AT HYDERABAD ‘

ORIGINAL APPLICATION NO.H63 of 1990

DATE OF JUDGMENT: 19th March,1892

BETWEEN:

1. Mr. Syed Mastan

2. Mr. Eh.Sarveswvara Rao - Applicants
AND

1. The Chief General Mamagers,
Telecom., Andhra Pradesh,
Hyderabad-1.

2. Theé Director General,

Telscom.,,
New Delhi-1.- : .o Respondents

COUNSEL FOR THE APPLICANTS: Mr.C.Suryanarayana

COUNSEL FOR THE RESPONDENTS: Mr. Naram Bhaska Rac, Addl.CGSC
CORAM :

Hon'ble Shri R.Balasubramanian, Msmber {Admn.)

Hon'ble Shri T.Chandraseklara Reddy, Member (Judl.)

contde...



L)
'
“w

Copy te:-

»

1. The Chief General Managers, Telecom., Ahdhra Pradesh, Hyderabad-1,
2. The Directer General, Telecem., New Delhi-1.

3. One cepy te Sri. C.Surﬁanarvana, advocate, CAT, 4yd.

4, One cepy te Sri. N.Bhaskara Rao, Addl. C3ESC, CAT, Hyd.

5. One spare cepy.
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3. Ye have heard Mr, C.Suryanarayans, learnsd counssl

for tha applicants and Mr. Naram Bhaskar Rao, lear nad

Ly

L

Addltlonal Standlng Counsel for tha respondents. Both

the laarned counsalAdrau our attentlnn to the Para 5 of
the counter wherein ths only objectlon on the part.of the
respondents is seen to be that the applications routed
through proper chanmal have not been received by ths
respondents themselves. Under thess circumstancas, Qa
dirsct, (a) the applicants to @ efar a raﬁresentation
through proper channel to the concarned authorities
within a-FortnigHt from today, and (b) on receipt of
such represantation throuagh proper channel, ths respon-

dents shall within three months of receipt of such

representation dispose of the sama.

4, If on disposal of the representation, the
applicant(s) is/ars still aggrieved, they will be at

liberty to approach this Tribunal uwith a fresh 0.A.
S. With the above directions, ws dispose of this
0A with no order as to costs.

(Dictated in t he opan Court).

CERTIFIED TO BE TRUE COP i{
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Court\O?fsl\crérk

Central Administrative Tribuna)
Hyderabad Bench
. Hvderabad.
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL
HYDERABAL BENCH AT HYDERABAD

THE—H@NlBLE-MRT——;~m VTEf‘*

THE HON'BLE MK.R.BALASUBRAMANTIAN:M(A)

-AND .
THE HON'BLE MR.T .CHANDRASEKHAR REDDY3:
: M(JUDL)

- THE-HON!BLE—MKr €3I+ ROY—+—MEMBER(JUDL).

PEEY
. ~

DAT;E‘-.Ds- /?/?/1492

ORDER/JUDGMENT : ™ -

Ry&/ TR, ML AT Ne,

£2/ 90

0.A.Nc.

T‘ﬁa tho : éw o F o NO = ‘“—-—--_._..) ~

Admitted and interim directions
issued,

All.wedr

]

“ptEposed of with directions.
Dismissed
Dismissed as wit@drawn
Dismissed for Défault.
M.A, Ordered/ Rejected
Cls—order as to eosts.






